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MINISTRY Of FINANCE
(Department of Economic Affairs)
NOTIFICATION
Now Delhi, the 26th May, 1994

G.SR. 477(E) —In exercise of the powers conferred by scction 3 of the
Public Providen* Fund Act, 1968 (23 of 1968), the Central Government hereby
makes the following scheme further to amend the Public Provideat Fund Scheme,
1968, namely -—

1. (1) This scheme may be called the Public Provident Fund ¢/ Amend-
ment) Scheme, 1994

2. It shall come into force on the date of its publication in the Official
(Gazette. ‘
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2. In paragraph 12 of the said Scheme :—
() in sub-paragraph (1), at the end, the following note shall be inserted,

namely :—
“Note : Nomination may also be made in respect of an account opened
on behalf of a Hindu Undivided Family (HUF).”

{b) In sub-paragraph (2), after the word “minor”, the words “and in
respect of an account opened on behalf of a Hindu Undivided
Family (HUF)” shall be omitted.

[F. 7|23|88-NS.11]

OM PAL SINGH, Under Secy.

Note : The scheme was notified vide GSR 1136(E) dt. 15-6-68 and amended
vide GSR 268(E), 1-8-72, GSR 217(E), dt. 9-3-79, GSR 270(E),
dt. 16-3-83, GSR 271(B), dt. 16-3-83, GSR 54(E), dt 7-2-84,
GSR 895{EF), dt. 23-6-86, GSR 1013 (E) dt. 20-8-86 and GSR 791(E)

dt. 29-8-89.
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